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R & I H, ISGANT AT IHa [l fafre Wi @7 fed
TN & S, ArESe SUART H AT T8 S HhdT 3fral I8
JrarTa & fa faRre ooft & uRaed a7 & folw Sugaa ==&l
g, Al 7ol FRiees el I SR |ied Srsm WHeRNl &1
AHAT 2 AR AT WRIFHR), WTR S ORI 98 SId T931, &
YA U8 MY < bl B b Yoot srrar swa fafafde o1
9T BT T ATARTE & Y JAerar I &1 fb=il &of & forg
g PR fagr §Y;

R I fb, (6 s smawae Refd #, e e
RSOART Jiqd] IAD AT 91T B ST aeasd w9s), R a8
IS WY & el e & SR, Freffad &R |6 | e
FRIeTs g9® A1 B ST WSRNI & ol U a7aer &1 el
RUré TR ST, ST 99 W Ad (G &1 Al & WaR Aaedsd
Il

2) 519 SuERT (1) & A BT ISOATT A1 IFa [HAT 91T BT bl

AT @ oIy g PR QAT A1 B A SQAT BT qd b A8
QI SIRAT Sid deb fdh sdDT Feor 81 d- forar ren & iR
9@ Gier @ At fafed AT | 9 T8 FR o SRl © |
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T3S

RSO BT g+ fabar S
AN B ] 23, e fredl oot @& @iem & 9w fedl o9 R a8 g w
g’rﬂ Ginfa%W AT 2 b URISie §RT U ISofANT 3ffal IHG (bl 9T 6l
wfqel &1 o fredl T sRor & 98 W) faar © &R o wieR &
AT € ST R H VAT §g fhar S Sfa A8 ® A Siger wieeR, afs 98

3Id TWE, A URISId Bl gadrs &1 JRdgad R < gU I8
Y0 B FABT b Ui ol wfdaal U8 RooAn! 3fEr Uy
Bl 9 & e H U AR A Oy 98 JfaeTRa B, |HIS
&l ST |
feaoft — fefl woart @ a1 10 & orfW Wied gEr # srauiRa
afy & forg srerar Ife safer FEiRa T8 &1 T § o oA
q1e & fofg Werferd = BRI g2 H oGAN g qHS
SR |

Pl <SoERt 24 (1) f5RAT SSQART rrar S BT W @ AR H ORT 23 @ 3l

ufeedl @ 3= WESR gRT BT T BIg TNTYON 59 3= UIEIBR gRT 34
| @ R H gad {50 T feddl iffer gy sl 99 Sad araw
zaﬁr&aﬁ@ ag @ guIRa Al & <1 A8 &1 FHIT WR U ISodrT Jferal IdD
) wfeaat fpdY 9 B SR Reafay 81, germ o 9adm 3R urieie 39

gHR g BRI DI 8BS BT VA I Sl I ARHNT A
IH® §RT Y II BT AMAYAIOG fHar a1 81, & e S |
@) 39 THR JARNYHIPG =g @ TS g & ARYHAIE B oufa
3fraT IHD! Ul IH IUST PR & Y A8 & AR I B
I IfT BIg YRASTd B ¥&dl & ol VAT IMfAHRT Yrarid Bl
RIS G od gU fobeg Bl A FIAIY Bl Sy R Ufdidel
gTd BTel a1 R Sad o_If &) axgell & fofv omawass &
QA AT gRT Jfral ol [P gRT ISRt siear I|a fhdl
IRT &I AE B [Aea sre@Er AR &R o | fagg &
OfEAT H W IFAI JTYTRT Hod B TR DI Iqb gRT YT
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TG WRPR
3R D
faarmy  denm
BN B
GOt B
BT B DI
vifqa

IR ufgfd & dJeanq ey &1 49 ureie & U ufear &
HeAERad YA B T SR |

- A
ISART BT B
25. (1) ST81 URIISI MY WRBR & G981 98 AR bl A 999, SusH
AT IFD (BT 9T BT 71 DI AR B Fabi—
(@) S| faMEIl 31e@r IfAHRON BT UH IR ferar Aol &
weAfa ¥ FuiRa 01 ordl oiR ufveel & QR W, aterar
(@) T WWHR SR J<RA & AL Y MU FHsiT H Ul
Tl 3R dwEl & oRiF o fifr & o gR H =afd
fell o1 =afdq @ |
(2) STEl UEINTd g IRBR IAAdT IS AMAHROT 3ferar fvmT =81 2
IEl 5T WRBR Wddd d—
(@) o # 39 Wy A faftd U wrdl iR el & 3R W,
Jreran
@) oRT 23 & A ol IR & U & TeErq & A8
& AR AT URT 27 & A (HAT ARGAAT & Ub1e &
T ©: A B AR |
YRS 1 ISofANT JAqdT Iq [Hdl 91T &1 A%y
RS WRGR BT AT I [l AMIHIOT @l fG9RT Bl
P S B9 folad gEam < dom R SHe uwErd
Ui e H fafgd ordl wR 3rerar Ife orger ¥ e fafed
T8 & ol Ul e o 9 ey fafed fhar oR, R Ay
Eagicaul
3) SUURT (2) @ 3rfiF UINId &I T AR B bl faWeT srerar
AADBRT BT fABy Bg AEATIT T qh TSI WSl SIRAT fd T
o T foamT srerar fevor gRT 99 SrgwIfed w8 & faan
ST % |
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@) S/9 o3 9P 39 g’ & A" R & TS B A Ay fHy W

®)

IUHH JUAT IFD [hAl 9N & T H URIoid & Gl ATHR
ofdeTdl SR JATABIRGT 3ierdl ST&l &RT 23 Al &RT 27 & e
PIS ST YHIRIA &I T 8, 981 TH IS9dil AR IHD
Al T & Ty H JMRREAT @ YHRH W Ydddl greid &
|l IR, Tl IR UTEIRGr U Sued iR Ide
AR BT HF R Tl TSR BT Rd iR ST+ Afkd &1
SIRAT TAT I ORI §RT 99 bR Ugad 81 A4l b ISRt
&1 fFET S € gRT 39 JRNEE 6 3RiA wWigd Igel b
qed fdar T 2

0 GRT & Qdad] Suawl & Tl RSB AR H T AT
a1 ¥ 3f¥h RGN fPTT IR Arar JAMHRoT B IogArT Jferar
IS [T AT BT IAD! UNHIRAT Aied FIH w9 F HI B
HD |

(6) STl PIT U SUIRT (1) AT IUYRT (5) & &l FHIIIT & ol —

(@) SUBH 3AAT SUGH H e\ URINIdG & Plg SUR, §6IH Ud
TEAM o0 SRl 9§ gad 8] SUGH Sal § ffed @
IR,

(@) o SWigd H§ SUGFET § ORT 10 B e Wipd Ag=r H
Aot ofdd a1 320 QIR BT & Uit |WHel SR,

R I8 P S8l ST AR GRT 10 & 3l Wi

ITAT B HI PA BT II9 B, $I b I o8l db

I AR BT JHEE 8, Py R Farad T 8

ST |

(7) 39 gRT D SUERT (2) & WS (F) AT (@) & T I Feh

®)

=g Bl foIfgd # e a1 9Y F B A H U5y WRBR Afal
IR USRI, SR R 81, gRT UrISd &l aritd &1 SR |
Tgl zaw gd Sfeafad fafl ad@ @ B9 g W @8
fI9IT / SIADHROT ST WRBR B Y4 Wbl H $I DI BT [ddbed
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26.

27.

(1)

3R SUGH B FATE & folU URISTd @ A1 SWIRT (2) & Wve
(@) # Wefid aear oMy # IfeciRad sk &fe 3@ @
FHIftd 9@ Ul oAl iR ufeEe WS wHsid # SfeaiRaa fad

oIy, Udh HHEIAT dX HhIT |

STel GRT 24 ¥ ARG ) o/@fd & FAIG WR 9 A1 98 WRBR
ERT 3R 7 & 9o [l [aMRT 31erar AMeRI H IuSH B B
TE1 fhar g 3R aRT 10 & FfF Wiqd g1 Ud & IMaaH
UR AT YA B A A A BT Urdexor wR f&ar M
ar geie & 9 9 R, vad, |Gl 98 iR SuBAl 9
&R BT fAwed g |

I S ISGART & Wi & 9TER] S WRAR DI I H
faem™ ISR @1 I JRem b fBa H ferar ol R H
JAMITIHT Bl Al 5T WRBR UGG §RT g9 T sl faavor

R R o= dar 0 o O 98 e 9™, @ UeEnq s9
T H I WRGR R fafgd U ol ok dwEl @ ermelE
Ig IO PR Ahdl & fb VA ISgdnt & AR H UrRicie b
vIfdat WYY S9on @ IR |9 B AlE @ AT R |GAT 8@
SRAT 3R IAS I Skl RooqN & TR H GRS B !
ofdadl, JAEHR AR UGN, T SURI, qHET qg@r J4l
rgarRll § MRd BHER, I ®Y A IAod AR # fAfka &
ST |

@) ST (1) & o Bl IRgE & SN B SH & uwdn

TR ToT ARDHR IR bl IUHH 3R |1 A, Ha-, Iuax
IR uRFwIfcal, s iR SY Tl SHH R 3ffierd
AME IR ARBR DI ARG A B SUERT (1) & A T
fofaa == <,

R I8 b SUERT (2) H < TS GAAT ISGANT B FKIRO
% forg sawen I &1 SIRFN IR URIINTd &l 9 WRGR g
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28.

29.

RSGART & SIS0 & W § effayfd &I IR0 BT YaaE b
SIRAT, ST IfS Ui gIRT W@ @1 81 3R 9+, g7 iR 70+ &
T BT e, WY 8 TAT IUSH & YA b oIy UANT H

T ST ]ET 81 T I ARDR §RT I AT Hx foram 1
B, @ AT oI ® IIER BRI 3R | AMell & fog aforgfcd
B YA IS WRBR GRT ORI 27 B IWRT (1) F Ifeaaiaa
Ay B TG & Yd & P e SR |
AMEY— <H
YASI® $T SN Serar fRarferar g

(1) I SOERT & @it S @ 99, Bl 99, I WRBR DI

@

(1)

T Tl BT R f oot @1 urEeis fRarferar @1 T g
RTaH 98 IS9ANT &1 IERETT BRI H AT STAARRY & BRI
& oIy AP I § rgwel B AT B, dl 98 Uid & bl
Al P H fIaRIRI Ud dedeel e & SURIG I8 1iffd o
Tl 6 Urieie &1 wfaddl, SIegaHT & USRI ¥ B AN &
NI & TN T &1 ST 3R S Al & U urded
@ SIfaTdt T &1 ey |
TR WWHR gRT g 315 Af¥eR 39 dhg ¥ 8 A &
JTAM & UEn] [HHl AHA IS9ArN DI A AT [ T I
BCH @ I S Wa & Y Il SUSHl B 3T I8 Y AT
Y B Rl B oIy IH [UAR b A 8 BY, Sl AIDI
99 GRT 24 B e B @ HAHell § 8, BT AT |
— TIRE

e
9 375 SATH, 2013 & SuaEl & A befdex gRI A T
U Ifesl & A 9 Sfd @ efe o Uit gy
b T R el @ fdvg ey B AN ¥ AN faT @
AR GRIATRT BRIAT ST FHAT 3R VAT GARITATD ]
BRI BT IR fhar ST |67 |
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fQafordt 30.

TSP, 3o, 31,

STHAST el
SR T
&0

NS DR 32.

SRT YA &

2) SuERT (1) & 39 TR 3T T URd §RIadldd, REer

D U &1 IRIG F FRIRTAT 9 A8 & WIaR AT TRl

b gNI fARaiRa fhar SR |

I WPR, I T & TG 4§, Holded gRT YA (oA
JAfAfTH, 2013 & 3 UIRT DIg drs & Ruary AT UIADBRI
ERT 39 AMAFH & offid IR Bl ameer & et & fag
WR FIE B g PRAE] W GO if¥elg @1 7T ud qRieror
PR G R JfE AT Al | 99 AR BT I8 Y d 8l b
U JATQY SUTIRG, HNET Jferar gRafgd sferar A fdbar S
HAHAT T Al I WRBR Y9I el Bl GAdls bl gioad—gad
JIER THR U 3 YIRT B B Ol I8 S o |
I~ IRE
I[P SUTH
Pl TSIART &1 Uroie U9 \9Y IRTd R IR U uedl H
fqeROr, IS WRBR DI U BRI |

RSIANT BT ARSI U RSGART & |IAI0], AReTd, HaTer 3ferar

UgE B SR Bl Ald Teh, Yold, TIHAST AT STedR, STgi
JMMaTTH &I, TR IO DI SRATS 917 & Rary fsdl e asa,
NEd, THEAS 3feral SR ®I Dlg ATy &fd T8l UgdRAT el

ST AT BITY ol BT |

(1) T AR W 39 MAFRH & FAoEl & forg g e
AT, 2013 & IUG™T & AFERV H A ARIET R Fpdl
IR I g8 I wHe, 39 AIRfFRM © wanH & fog e
UrIISId & IAG W@ B, Ifoid srrEr FRIFE g &1 s=aRkda
PR FHI |

2) I PR IfT T8 b qAY, 39 ARRE & yAeH b
el bl ISt & AfHon, fOR, BRI 3fEr udee
& W & oy fl 32gd Uriid & Sfded Urd 8 WR
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U IR B 34.

I ool I, 2013 & Iug™l & AefH WA g @l
@ IR A AR HR Fol g g e fdfe #
JATaRYIRT Iad UTAISTdh, HH-1 81 J1rdT 81 &l |

PIS AR ISIANT | TR AT A BT of S H Bl 7T 31d
AT feraT gRIl DI A AT of S | AT |HM Bl 59 UHR o
ST W g% &fd, BT a9d BRA BT EHAR T8l BN, Sd TP [P I8
AT IFST AR W A9 A7 iyl & forg folad w9 3§ urieid
B TR T FAM BT A M TG WA B ARG W B AR B
IR arar 7 < far o |
FAT— AT
it &1 ufifeme iR 5T WRER g1 Ml &1 99 S

(1) I AR 4 UHRE & geEq 39 AAFRE @ gheEl &
farmraa & fog fFem a1 Fah |

(2) fervdar SR AT Wil WR Ui y9E Siel 991 W forEi
gRT 1 fawai &1 aga fdar SRem—

@) a1 4 & A g ge FRed iR e FRee o e
3R TIRI;

(@) U geeAY RS o s Ude) a7 FRietd a1 &
SR,

@M <ooErt # afr, uggeit sar S yeR @ |amnh @ forg
Ao %, o1 ARIadd §RT GRT 19 & SR Had fhar o;

(@) fodl geder @ =fed 81 W URIS®h, URsie & bHdaR], i
FfreEIRAT den afinge & TIf¥id;

(8) I MM iR fafvfeamvor R IsoMrt W @y fasar S &,

@) U AR & EfE G aHid B B AT

(®) SRt @1 GRIAd IR ywTdl e,

(S) aRT 16 3R &RT 17 R UG BT Uaad Afdadl dT TN HIA
o1 RRerfaat ik AT,
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AT Y
Frafed &
B 7Y TRBR
GGG

35.

&) B SRt iR IFa AT 9T BT ORT 22 & IWRT (2) &
ST Y Wiel S & g fdes Ux & [FRAR0T $1 Ufdar iR
@Wﬁ%ﬁ@ﬁiﬁﬁ;

@) 39 IR & orfF iia &I ARTT HA, GAdrs R AR
& TR H Ul

@) su Jfafd & 9 uee @ T wamel AR STE, AhE,
gBdre, PRI & R H URicie 9ol 3 fdd R AR

[EXASIEECIC I

@) =9 A E & I amded o, GAdrg AR FRAR @ ufdar;

(S) wrerfie fafdear ik o giawmsil & forg Sue, der

@) =9 AIRTH @& qdH g w3 "G RNie fAfzd fear S
3MILTSH & AR TSI I |

@) 39 9’1 & W T W 9 | IomE @ gaea ey
SR |

@) 9 JRFTH & H T W e UM TR W @ TeE
Ty fag=aT & FHel Sf9 98 93 H 81, <YAaq diqs & B
afy & fou 2, =)’ I8 Ml ve wF # eEr &1 a1 i
e WAl H QA 8, W fhar SR SR Al S WA
forad 39 W a1 S, @& o9 & Yd A1 Yaiakd SfJBHd
T # e 39 99 § 318 aRadd axal & et frm T
g &1 019 okl B, O 98 Y9 gRakia w9 & gardr T srerar
SRL T BT, ol Reafar &1, qenfy O el A a1 s
M A W & e ugal @) T3 RN drdar @ faffmmar )
Uil 9T T8 U |

Y AR, I VAT S 993, g § Aldp ol aewifiar @
JMER R AT & W B IooMrt aRASHT & fearmaae @ik
e o folu fadfl S /«afdd & 9 g e &R
ADA,
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wg TE b W el WRen &Rk wfdm @ wuw @ foy
ufar or] fafr & IgaR &1 SRAf |

S DR
Jufaferai

Sufafrrl s 36, (1) STET UGN SUURT (3) & Iugwl & emd= g Ifdfew @

CIRIG] e —

(®) dATED BT AT JAAT Gberd B T DI FRIHT B & oI,

(@) uE 9T &7 & Y fh D9 W IU WD 3ferar JATRIE S
|AE SIRAT iR U9 AR & uRaed &1 g o @ forg;

(M) UAS dES H IffAhan AT R YR qAT o S Tl A
& MBI IR DI FRIHT BT & forg;

@) ISOERT | 99 Wi @ YANT AT 3G Plg Alfb Afdd 3rerdT
faera wfdd & vt &1 A afa a7 2q;

(8) UG & HHAIRAT & FIeR B FAIT & & oy,

@) IogAr @ Aarferd iR SrRfT #xe @ forg fged fea WM
Irel HHATRAT BT AFIarsi & T &= & fo;

(®) U AR @& Ui swEr W # SIR W R WIH W
URIISTd §RT AR I ST dlel 1T Jd S & ol ¥@i iR
=l &1 R &3 3 &R

(¥ S9AFT & FAEa IR [HG UART, HOTAE 9l Y @l
TR R & oy Sufafey a=r e |

(@) ¥ Sufdfdr I8 SuEfd Hxal © b PIs Afd o 378 9 b
QUG BT Ieaied BT g8 U 3Rivs ¥ R &l iy a&
9ERIT ST AHAT WRe] UP Al wud I 3ffdp =8l 8Ffl, & fory
IREEl BET 3R SWIRT (1) @ @vs (1) & 3w g9 10
IUfAfS & A9 H UrISh B HHARI Sl fb 39 8g  Scorardl
&, @ I W U eeRIRT S U HIE @ daq 9 3ff¥e 7 g, SR
Rd! TRl TATd §RT S9d dd | &I SIRAf, Jed & ofl
ST |

@) =9 g1 & i RN Y P SufAfy 99 dd g e 8
Sq qh IR ARBR §RT 9 AFANSd 3R IS0 H GhTRIa el
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sffH 1} 37.
SERICE| J
Ui Bl
B BT
Jfafrgds 38
1° 1D | [u P
SHAIRAT BT
SB BaAl B
ﬁqu‘ﬁﬁw
ggarT

RS LI )
|y arfafgds

FIAY HRAT

IR e ST g,

W I8 & W o U 9@ q@ srgAfed & @
ST 919 9% 6 9 uRiNie g1 Ul Ofa 9§, i fafga fea
S, g4 # & ySIRg 7w e S|

IYT— U8
3R Uq qUs

e P IR —
(@) GRT 10 3fAT URT 5 B SUART (2) &AM BT T @1 wrdt

@ IRV B Il B SIANT HT AT FRAT ' 3remEr
QI & 31T FATeT BRal © JAAdT IAIREY HRAT &, HefaT
9 AR qe OR1 35 & SR 99 T fhl gl &

UGN BT Joolgd HRAT ©; 3Nar

(1) 9 ARH & SUFgEl & AT PHoldeR AT ST ARDBR GRI

fo T amew # el afiyfd &1 wa 9wy & WdR JIraE
B H IIhSl YEdl § a a8 39 ffSfd @Y emem o fafdfe

TG & Yaad ¥ 997 s7ear 9 [dvg dls IURl H Uiad

g9 STel {497 98 39 I | 31ieUs ¥ G &9 ok ©9d dd
BT 81, Bl 9 BN iR Afe fed amel § e Ry & forg
U SINRg fBaT Srar € o 98 UN 3Rievs 9 Ol YoM aluiifg
P IRE 4§ IS a9 & foly U TR wUI T BT 8l FH,
@ fore gue &1 wrft 8T |

afs o afed a7 fo=ft fAafy aa sro, o 6 S99 @ Rig
HIAT BRI, & URASTS & fhdl BN d1e@ar fodll dHary a1
IAD @l & ded H 9T 3RMal b I HRAT § Al a8
31ieUE A S Q1 Al WU T BT B AT, BT WRAT 21T |

e BIg A o1 ff Al & v axa & fou S W@ g
AT BRI o 3o fafyy gdas fafaRad &t faar &, srerfa—
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@) foel oot 3rEr SH O gV PR W e @ AT S9a
fHel WIT BT ger AT © Srrar uRafia wRar g;

(@) fodl vogart & ol daee & AT H ARy I~ B D
W@W%

M wre (@) ar @vs (@) # fBf 99 & B g WRAT <R
<ifedr, 1860 (®w=ig MAfH AT 45, ¥ 1860) & IfATaI= H
GEIRUT &I YT PRl &, dl [l e ¥ (6l =g argary
Uit & JTER W Ul J9d el 91 U 3igus ¥ Sl IR
Al ® T & D, B ol queg BRI |

IS & 40. (1) o ®1E =fad a7 39 & WU (F), WIS (W) ITAT WS (T)

S a;wm W Sfeciiad ®Ig BRI BRAT & AT A TUS Al 1860
SRt W _ (@1 TR T 45, 9§ 1860) & JNATTIT H DIy YA
BT @R HRAT § JAAT GORV BRAT & AAAN 3 Bl DY BRI &
Tgam =g e rerar ¥l ISOAN & HRT H Blg B BRAl @ dle 98
RS- ST fo ey crfi
v @ o 3FIAT WA §Y Rl & IS BT T

ES) 3fraT ISOANT B FReT & foly I8 WARAd 8l |Webdl & al

I8 HRAN & U8 @ foy, oI & 14 99 T& & forg =&
qhell 8, TUSHIY BT |

@ I 25 yRIGTe BN ISGEAR b FREE OH OGRT 37 A
SfeciRad B HR HaT © Ml D5 FfC BT & ol &
ATAT B Tl AT IsorT W Iuae fHdl @fdd & forg

GRATD 8 Fhal & dl 98 gAdH Ub HI8 D PRIEA D
cvg & fou, R ufe 9f d@ dernm & |edr ®, @ forg

USRI BT |
FTT grRIe 41 (1) afe P afadd aRT 38 3rraT &RT 39 B FENT BIg MU BT
mﬁ? HRAT &, FTAH I T & SR H G I BT © 3fefdl
INERTIEURS I gRT 40 & AU HREAN AR VST Py IR BT BTl
SEP! yfdear

2 @ vl Jfdd 891 9aRe & urieie & el dHanl gRT
srerar fhell gfers SRl g1 serar fdhedl o1 (9 afad
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O HaNT srar gfed OGN §RT SfU+ eIl Bq
gerar a1 8, ARuaR far 51 dadr 2 |

2) 39 vorR RWR o @afdqd & guriy SfEeRar ard
aRge & 9HeT fIaRur qdr S9d gRT BIRT IR &

framer & forg uga fam ST |
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THE UTTARAKHAND ROPEWAYS ACT, 2014
(Act No. 02 of 2015)

An
Act

to authorize, facilitate and regulate the construction, operations and maintenance of
ropeways in the State.

Be it enacted by the Legislative Assembly of Uttarakhand in the sixty-fifth year of the
Republic of India as follows:

CHAPTER - |
PRELIMINARY
Short title, 1 (1) This Act may be called the Uttarakhand Ropeways Act, 2014.
extent and
szmencemem (2) It extends to the whole of Uttarakhand.
(3) It shall come into force at once.
Definitions 2 In this Act, unless there is anything repugnant in the subject or

context;

(a)“Applicable Law” means all laws, brought into force and effect
by the Government of India or the State Government including
rules, regulations and notifications made there under, and
judgments, decrees, injunctions, writs and orders of any court
of record, as may be in force in the State, from time to time;

(b)"Carrier" means any vehicle or receptacle hung or suspended
from, or hauled by a rope and used for the carriage of
passengers, animals or goods or for any other purpose in
connection with the operations of a ropeway;

(c)"Chief Inspector" and "District Inspector” mean the persons
appointed under this Act respectively to be the Chief Inspector
of Ropeways for the State and the Inspector of Ropeways for
a District;

(d)“Collector” means the chief officer in charge of the land
revenue administration of a district, and includes any officer
specially appointed by the Government to discharge the
functions of a Collector for the purpose of this Act;

(e)“entity” means and includes a company, trust, society, firm,
and / or a body corporate or any other organization
established in accordance with the applicable laws.
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(N“Government” or "State Government" means the State
Government of Uttarakhand;

(g)"Licence” means a licence authorising the construction,
operation and maintenance of a ropeway under this Act and
includes a licence authorising the continuance of the
operations and maintenance of a ropeway existing
immediately before the commencement of this Act as also any
licence substituted for, or amending or extending any such
licence;

(h) “person” shall mean a natural person;

() "post" means a post, trestle, standard, strut, stay or other
contrivance or part of a contrivance for carrying, suspending
or supporting a rope;

() ‘"prescribed" means prescribed by rules made under this Act;
(k) "promoter" means;

(i) the State Government;

(i) any agency or department of the State Government;

(i) any person or entity, which may be selected by the
State Government as per Applicable Law;

(iv) any person or entity which is owning and or operating an
existing ropeway on the date of coming in to force of this
Act.

to whom a licence has been granted under section 10 or
under sub-section (2) of section 5 or on whom the rights and
liabilities conferred and imposed on the promoter by this Act, as
to the construction, maintenance and operations of a ropeway,
have devolved.

() “public ropeway" means a ropeway used for public carriage of
passengers, animals or goods or any of them;

(m) “PPP” shall mean and refer to public private partnership;

(n) "rate” includes any fare, charge or other payment for the
carriage of passengers, animals or goods;

(o) "rope" includes any cable, wire, rail or way, whether flexible or
rigid, used for suspending; carrying or hauling a carrier;

(p) "ropeway" means a ropeway used for public or private
carriage of passengers, animals or goods or any of them and
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includes posts, ropes, carriers, stations, offices, warehouses,
workshops, machinery and where the wheels of carriers are
made to run on the rails laid on the surface of the earth, such
rails as well as any such other works as are used for the
purposes of, or in connection with, such ropeway and all land
appurtenant thereto;

(q) "State” means the State of Uttarakhand; and

() "Undertaking” means all movable and immovable property of
the promoter suitable to and used by him for the purposes of a
ropeway.

CHAPTER-II
LICENSING AUTHORITY AND ESTABLISHMENT

The Authority having power to grant licences under this Act
(hereinafter referred to as the Licensing Authority) shall be the
Empowered Committee constituted of the following members:

1 | Chief Secretary, Govt. of Uttarakhand Chairman
2 | Principal Secretary/Secretary, PWD Member
3 | Principal Secretary/Secretary, Tourism Member
4 | Managing Director, GMVM Member
5 | Managing Director, KMVM Member
6 | Concerned D.M. Member
7 | Engineer in chief of PWD Department Member
8 | Managing Director, UPCL Member
9 | Superintended Engineer-E&M, PWD Member
10 | Any other expert as nominated by State | Member
Government
11 | Chief Ropeway Inspector Member
Secretary

(1) The State Government may appoint such person to be the
Chief Inspector of Ropeways at the State level and other
Inspectors of Ropeways at local level (hereinafter referred to
as the “District Inspector”) as it deems fit and may fix the fees
to be charged to promoters for the performance by them of
their duties under this Act and as prescribed.

(2) The Chief Inspector and the District Inspector shall exercise
such powers and perform such functions and duties as may
be provided by or under the provisions of the Act. It shall also
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be the duty of any such Inspector from time to time and at
least once a year in the case of the Chief Inspector and once
in every six months in the case of the District Inspector to
inspect the ropeways and to determine whether they are
maintained in a fit condition and worked with due regard to
the convenience and safety of the persons using them and of
the general public, and consistently with the provisions of this
Act.

The Chief Inspector and the District Inspectors shall, for the
purpose of any of the duties which they are authorised or
required to perform under this Act, be deemed to be public
servants as defined in the Indian Penal Code, 1860 (Central
Act 45 of 1860).

The promoter and his employees and agents shall provide to
the Chief Inspector and the District Inspector all reasonable
facilities for performing the duties and exercising the powers
imposed and conferred upon them by this Act.

The State Government may also appoint experts, advisors,
consultants and other officers with such designations and
assign them such powers, duties and functions as may be
necessary for carrying out the purposes of this Act.

CHAPTER -1l
PROCEDURE AND PRELIMINARY INVESTIGATION

No ropeway shall be constructed, opened, maintained or
operated within the State, except in accordance with the
provisions of this Act.

Notwithstanding anything in sub-section (1), any person and
/ or entity to whom a ropeway has been sanctioned or by
whom a ropeway is being operated, in any part of the State,
before the commencement of this Act, whether for public,
private or industrial purpose may, on an application being
made by him in this behalf in accordance with sub-section
(3) hereunder, and after such enquiry as may be considered
necessary, be, by licence, authorized to continue the
development / operations of such ropeway, as far as may
be, in accordance with the provisions of this Act.

The application under sub-section (2) shall, within a period
of sixty (60) days from the date of commencement of this
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Act, be made to the Licensing Authority in such form and
manner and with such technical or other details regarding
the concerned ropeway as may be prescribed.

(4) Any person or entity aggrieved by the order refusing to grant
a licence under sub-section (2) or by any order otherwise
made under the sub-section may, within a period of sixty
days of the date of the order, prefer an appeal to the State
Government which may pass such order as it deems
necessary.

(5) Nothing contained in sub-section (1) shall affect the
continuance of the operations of the ropeway referred to in
sub-section (2) during the period within which an application
under the sub-section (3) may be made or, where such
application has been made, up to the date of grant of order
or refusal to grant a licence under that sub-section becomes

final.
Application for 6 Every application by an intending promoter for permission to
5%2;?;'(2” to undertake the necessary prelimiqary investiggtion; in regard.to.a
investigations proposed ropeway shall be submitted to the Licensing Authority in
such format as prescribed.
Contents of 7 Every application to be made under section 6 shall contain all the
applications

information relevant to the proposed ropeway and may include:

(a) a description of all movable and immovable property of the
promoter suitable to and used by him for the purposes of a
ropeway and of the route to be followed by the proposed
ropeway;

(b) a description of the system of construction and management
and of the advantages to the community to be expected from
such ropeway;

(c) an estimate of the cost of construction thereof;

(d) a statement of the estimated working expenses and profits
expected,;

(e) a statement of the maximum rates proposed to be charged;
and

() such maps, plans, sections, diagrams and other information
as may be prescribed and such other information as the
licensing authority may require in order to form an idea of the
proposal.
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The Licensing Authority or, where the immovable properties
not belonging to the intending promoter are involved, the
State Government may, subject to the provisions of this Act
and of the Land Acquisition Act, 2013, accord sanction to the
intending promoter to make such surveys as may be
necessary.

Before according sanction under sub-section (1), the
Licensing Authority or, as the case may be, the State
Government may also require the intending promoter to
submit such detailed estimates, plans, sanctions and
specifications and such further information as it may think
necessary for the full consideration of the proposal.

The intending promoter shall not be entitled to claim any
compensation from the State Government for any expense
incurred under this section in the event of his application
being refused.

CHAPTER - IV
CONSTRUCTION OF ROPEWAYS

The Licensing Authority may, on an application being made
by any intending promoter, and after due consideration of the
details supplied in accordance with sub-section (2) of section
8, publish in at-least one widely circulated local newspapers
and one widely circulated National newspaper in the State, a
draft of the proposed licence authorizing the construction by,
or on behalf of, such promoter, subject to such restrictions
and conditions as the Licensing Authority may think proper, of
a ropeway within any area or along any route specified in
such licence -

for the public carriage of passengers;

for the public carriage of passengers and goods;

for the public carriage of animals and goods;

for the public carriage of passengers, animals and goods; or
for any private or industrial purpose.

A notice shall be published with the draft licence stating that
any objection or suggestion which any person may desire to
make with respect to the proposed licence will, if submitted to
the Licensing Authority, within a period of thirty days from the
date of the notice be received and considered by it.
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(3) The Licensing Authority shall also cause public notice of the
intention to grant the licence to be given at conspicuous
places within the said area or along the said route, and shall,
so far as may be possible cause a like notice to be served on
every owner or occupier of land over which such route lies,
and shall consider any objection or suggestion, with respect
to the proposed licence, which may be received from any
person within the period specified in sub-section (2) and take
decision thereon.

(4) The draft of the proposed licence shall contain such details of
the proposed ropeway as may be prescribed.

(1) If, after considering any objections or suggestions, which may
have been made in respect to the draft before the expiry of
the period specified in sub-section (2) of section 9, the
Licensing Authority is of opinion that the application should
be granted with or without modifications, or subject to any
restrictions or conditions, it shall grant a licence accordingly.

(2) Every licence authorizing the construction of a ropeway
granted under sub-section (1) shall, in such from as may be
prescribed, be uploaded on the website of the State
Government.

If a promoter authorised by a licence granted under section 10 to
construct a ropeway does not, within the time specified in the
licence, make progress according to the schedule of progress
approved by the Licensing Authority, the powers given to the
promoter by such licence shall, unless, on an application made by
the promoter in this behalf, the Licensing Authority, extends the
time so specified, cease to be exercised,;

Provided that in case the Licencing Authority rejects an
application made under this section, it shall do so by an order
made in this behalf and for reasons to be recorded in writing.

(1) The Licensing Authority may, on the application of the
promoter, by order, revoke the licence or amend or extend it
by a further licence.

(2) An application under sub-section (1) for an amendment or
extensions of the licence shall be made in the same manner
and subject to the same conditions as an application for
licence.
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If the Licensing Authority grants the application, it shall, by
order, revoke the licence or, as the case may be, grant the
further licence in the same manner as a licence except that
the rights, powers and authorities asked for in the said
application shall not be increased, modified or restricted by
the further licence without the consent in writing of the
promoter.

CHAPTER -V
INSPECTION OF ROPEWAYS

No ropeway shall be opened for any kind of traffic until the
State Government has, by order, sanctioned the opening
thereof for that purpose. The sanction of the Licensing
Authority under this section shall not be given until the Chief
Inspector has reported in writing to the Licensing Authority -

that it has made a careful inspection of the ropeway and
appurtenances;

that the moving and fixed dimensions and such other
conditions as may be prescribed have been complied with;

that the ropeway is sufficiently equipped for the traffic for
which it is intended;

that due compliance of the rules and conditions of licence has
been made;

that in his opinion sufficient measures have been taken to
prevent and control the pollution caused or likely to be caused
by the working of the ropeway; and

that in his opinion the ropeway is fit for traffic and can be used
without danger to those using it, or to the persons employed
thereon, or to the general public.

The provisions of sub-section (1) shall extend to the opening
of additional sections of the ropeway, to deviation lines, and to
any alteration or reconstruction materially affecting the
structural character or any work to which the provisions of
sub-section (1) apply or are extended by this sub-section. The
said provisions shall also extend to the continuance of the
ropeways referred to in sub-section (2) of section 5.

CHAPTER-VI

CONSTRUCTION ANDMAINTENANCE OF PUBLIC
ROPEWAYS
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Constitution of 14 A District Level Committee shall be constituted consisting of the

District following members:
Committee
(a) | District Magistrate Chairman
(b) | Superintendent of Police Member
(c) | Division Forest Officer (of the concerned | Member
division)
(d) | Sub-Division Magistrate (of the concerned sub- | Member
division)
(e) | District Ropeway Inspector Member

Secretary

(H) | Any other member invited by District Magistrate | Member

Functions of the 15 (1) With regard to the ropeway projects being implemented by the
gf;:;ﬁittl-eee"e' State Government or any of its departments or agency or by
any entity/person selected by or on behalf of the State
Government, in case a ropeway project is being implemented
on PPP basis, the committee shall discharge following
functions, or as may be prescribed by the State Government:-

(@) Assistance in Forest land diversion and clearance
process;

(b) Assistance in Private land acquisition / procurement and
land registration;

(c) Assistance in procuring clearance from State Pollution
Control Board,;

(d) Assistance in getting supply of electricity & water to the
ropeway projects;

(e) Assistance in the diversion of transmission lines, electric
poles, pipelines, etc. falling along the route alignment;

(f) Assistance in resolution of Relocation and Rehabilitation
issues, if any, involved in the project;

(g) to act as a single window for providing district level
clearances to the promoter; and

(h) to review the progress on the ropeway projects the State
Government on bi-monthly basis.

Authority of 16 (1) Subject to the provisions of this Act, the rules made
Z;‘;’g‘u"ttae\r,vt;rks thereunder, and in the case of immovable property not
belonging to the promoter, to the provisions of any enactment
for the time being in force for the acquisition of land for public
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make such survey as it thinks necessary;

place and maintain a rope over, along or access any
immovable property;

suspend and maintain a rope over, along or across any
immovable property;

make such bridges, culverts, drains, embankments and
roads, as may be necessary;

erect and construct such machinery, offices, stations,
warehouses and other buildings, works and conveniences
as may be necessary; and

do all other acts necessary for constructing, maintaining,
altering, repairing and using a public ropeway;
Subsequent to the consideration of objections or
suggestions, if any, by the Licensing Authority and grant
of license under section 10, the promoter may take any
action under clause (b) or clause (c), notwithstanding the
objection of the owner or occupier of the property
affected.

The Collector shall fix the amount of compensation, or of
annual rent, or of both, which should, in his opinion, be
paid by the promoter to the owner of the property affected
thereby or in the case of immovable property to the owner
or occupier thereof, or any person interested therein and
the amount to be paid to each.

The order so made shall also fix the date by which such
amount of compensation or of the first annual rent shall be
paid.

(1) The promoter, subject to the rules made under this Act, at

(2)

any time for the purpose of examining or repairing a public
ropeway, or of preventing any accident, enter upon any
immovable property adjoining such ropeway, and may do
all such works as may be necessary for such purposes.

In the exercise of the powers conferred by sub-section (1),
the promoter or his duly authorised employee or agent, as
the case may be, shall cause as little damage as possible,
and compensation shall be paid by him for any damage so
caused; and in the case of any dispute as to the amount of

-37-



Removal of 18
obstructions

Promoter may 19
fix tariff

Duty of 20
promoter to

operate ropeway
without partiality

Reporting of 21
accidents

such compensation, or the person to whom it shall be paid,
the matter shall be referred to the decision of the Collector.

(1) When any structure standing or lying near a public ropeway, or
where any other object which has been placed or has fallen
near such ropeway subsequent to the grant of a licence under
section 10 in regard to such ropeway, interrupts or interferes
with, or is likely to interrupt or interfere with the construction,
maintenance or use of such ropeway, the Collector may,
subject to the provisions of other Applicable Laws in this
regard, on the application of the promoter after affording a
reasonable opportunity of being heard to the persons affected,
cause the structure or object to be removed or otherwise dealt
with as it thinks fit.

(2) When disposing of an application under, sub-section (1), the
Collector shall award to the person interested such
compensation as the Collector may recover such amount from
the promoter as if it were an arrear of land revenue.

CHAPTER - VI
WORKING OF ROPEWAYS

The promoter shall for the purposes of operation of a public
ropeway and subject to such maximum rates as may be
prescribed by the Licensing Authority, have power, from time to
time, to fix the rates for the carriage of passengers, animals or
goods on the ropeway.

No promoter shall make or give any undue or unreasonable
preference or advantage to or in favour of any particular person or
any particular description of traffic in any respect whatsoever, or
subject any particular person or any particular description of traffic
to any undue or disadvantage in any respect whatsoever.

When any accident occurs in the course of operations of a
ropeway, the promoter shall, with the least possible delay, send
notice of the accident to:

0] the State Government;

(i) to the Licensing Authority and to District Ropeway
Inspector;

(i)  to the Collector of the District;

(iv)  to the police station within the local limits of which the
accident has occurred
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or to such other magistrate and police officer as the State
Government may appoint in this behalf and shall also, if the
accident is attended with loss of human life or serious
physical injury to any human being, send information to the
nearest medical facility.

Where death or permanent disablement of any person or
livestock and/ or damage to a property, has resulted from an
accident arising out of the use of ropeway, the promoter or
promoters of the ropeway shall jointly and severally, be liable
to pay compensation in respect of such death or disablement
of any person and or livestock or damage to a property.

The amount of compensation for death or permanent
disablement of persons or in the case of minor injury or in
case of loss of livestock or loss or damage of property, to be
paid under sub section (1) shall be such sums as may be
prescribed.

A claim for compensation under sub-section (1) shall neither
be defeated by reason of any neglect or default of the person
or livestock, in respect of whose death or permanent
disablement, the claim has been made nor shall be quantum
of compensation recoverable in respect of such death or
permanent disablement be reduced on the basis of the share
of such person or livestock in the responsibility for such
death or permanent disablement.

The right to claim compensation under this section in respect
of death or permanent disablement of any person or livestock
shall be in addition to the right of any such person to claim
compensation in respect thereof under any other law for the
time being in force:

Provided that the amount of compensation payable
under any other law, for the death or bodily injury shall be
reduced from the amount of compensation payable under
this section.

(1) If after inspecting any ropeway opened to traffic, the District
Inspector is of opinion that the ropeway or any, specified class of
traffic, it shall state that opinion, together with the grounds thereof
to the Licensing Authority and the Licensing Authority after such
further enquiry if any, as it may think fit, may thereupon order
that, for reasons to be set forth in the order, the ropeway, or the
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part thereof so specified, be closed to all traffic or to any specified
class of traffic:

Provided that in any case of extreme urgency, the
District Inspector may order the suspension of the working of the
ropeway or any part thereof which it considers necessary pending
the order of the Licensing Authority. The District Inspector shall
forthwith make a report of his order to the Licensing Authority who
will make necessary order within a period of seven days.

(2) When under sub-section (1), a ropeway or any part thereof
has been closed to any traffic, it shall not be reopened to such
traffic until it has been inspected and its reopening sanctioned, in
the prescribed manner.

CHAPTER - VIII
DISCONTINUANCE OF ROPEWAYS

If, at any time after the opening of a ropeway, it is proved that the
promoter has discontinued the operations of such ropeway or of
any part thereof, without a reason sufficient, in the opinion of the
Licensing Authority to warrant such discontinuance, the Licensing
Authority may, if it thinks fit after providing a reasonable
opportunity of being heard to the promoter, declare, that the
powers of the promoter in respect of such ropeway or part thereof
shall, from such dates as it may determine, be at an end; and
thereupon the said powers shall cease and determine.

Explanation. - The working of a ropeway shall be deemed to have
been discontinued if it has ceased for the period determined in the
licence granted under section 10, or if the period has not been so
determined, for a period of three months.

(1) When a declaration has been made by the Licensing Authority
under section 23 in respect of any ropeway or of any part thereof,
an officer appointed in that behalf by the Licensing Authority may at
any time after the expiration of two months from the date
determined as aforesaid, remove such ropeway or part thereof, as
the case may be, and the promoter shall pay to the officer so
appointed such costs of removal as shall be certified by that officer
to have been incurred by him.

(2) If the promoter fails to pay the amount of costs so certified
within one month after the delivery to him of the certificate or of a
copy thereof, such officer may, either by public auction or by private
sale, and with due notice to the promoter but without prejudice to
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any other remedy which it may have for the recovery of the said
amount, sell and dispose-off the materials of the ropeway or part
thereof so removed; it may, out of the proceeds of the sale, pay
and reimburse to himself the amount of costs certified as aforesaid
and the costs of sale, and shall pay over residue (if any) of such
proceeds to the promoter.

CHAPTER - IX
PURCHASE OF ROPEWAYS

(1)Where the promoter is the State Government, the State
Government may at any time transfer the undertaking or any
part thereof to-

(a) its departments and or agencies under terms and conditions
approved by, and with the consent of, such departments or
agencies; or

(b) to any other person selected in accordance with the
Applicable Law, under such terms and conditions as may be
mutually agreed upon between the State Government and the
transferee.

(2) Where the promoter is not the State Government or its
agency or department, the State Government may in its sole
discretion

(@ within such limits of time and upon such terms and
conditions as specified in this behalf in the license, or

(b) within two months after the publication of a notification under
section 23 or within six-months after the publication of a
notification under section 27,

By a notice in writing, require the promoter to sell to the State
Government or to any of its department or agency the ropeway
or a part thereof, and thereupon the promoter shall sell the
same upon the terms specified in the license, or if the terms
were not specified in the license, then upon such terms as may
be prescribed in this regard.

(3) A requisition shall not be made under sub-section (2)
requiring the promoter to sell to any department or agency of
the State Government, unless such requisition has been
approved by the concerned department or agency.

(4) When a sale has been made under this section, all the
rights, powers and authorities of the promoter in respect of the
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undertaking or part thereof sold, or, where a notification has
been published under section 23 or section 27, all the rights,
powers and authorities of the promoter previous to the
publication of the notification in respect of the undertaking or
part thereof sold, shall be transferred to the authorities to whom
the undertaking or part has been sold, and shall vest in, and
may be exercised by, that authority in the same manner as if the
ropeway had been constructed by it under a license granted
under this Act.

(5) Subject to, and in accordance with the preceding provisions
of this section, two or more government departments and or
agencies may jointly purchase an undertaking or so much
thereof as is within their jurisdiction.

(6) Where a purchase has been effected under sub-section (1)
or sub- section (5),-

() the undertaking shall vest in the purchaser free from any
debts, mortgages or similar obligations of the promoter or
attaching to the undertaking:

b) save as aforesaid, the license granted under section 10 shall
remain in full force and the purchaser shall be deemed to be the
promoter:

Provided that where the State Government elects to
purchase, the licence granted under section 10 shall, after
purchase, in so far as the State Government is concerned,
cease to have any further operation.

(7) Not less than two years' notice in writing of any election to
purchase under clause (a) or clause (b) of sub-section (2) of this
section shall be served upon the promoter by the State
Government or the local authority, as the case may be.

(8) Notwithstanding anything hereinbefore contained, a
department/ agency may, with the previous sanction of the
State Government, waive its option to purchase and enter into
an agreement with the promoter for the working by him of the
undertaking until the expiration of the next subsequent period
mentioned in the order or referred to in clause (b) of sub-section
(2), upon such terms and conditions as may be stated in the
agreement.

Power of 26  Where, on the expiration of any of the periods referred to in section
promoter to sell 24, neither the State Government nor any of its department or
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agency purchases the undertaking, and the license granted under
section 10 is, on the application or with the consent of the promoter,
revoked, the promoter shall have the option of disposing of all lands,
buildings, works, materials, plants and apparatus belonging to the
undertaking in such manner as it may think fit

(1) If, at any time, after the opening of a ropeway, the State
Government is of the opinion that an existing ropeway is
required or needed by the Government in the national security
interest or in the interest of the public, the State Government
may, after considering any statement which the promoter may
desire to make, and after such enquiry as it deems necessary,
declare, subject to such terms and conditions as the State
Government may prescribe in this regard, that the powers of
the promoter in respect of such ropeway, shall, at the
expiration of six months from the date of such declaration, be
at an end and thereupon all the rights, powers and authorities
of the promoter in respect of the said ropeway shall vest
absolutely in the State Government, free from all debts,
encumbrances or similar obligations.

(2) As soon as may be, after a notification under sub-section (1),
has been made, the State Government shall by a notice in
writing, require the promoter to transfer and handover the
undertaking including all land, building, equipments and assets,
clearances and permits and documents pertaining thereto,
forming part of the ropeway subject matter of the notification
under sub-section (1), to the State Government;

Provided that the notice set forth in sub-section (2) shall
set forth the modalities for the handover of the ropeway and the
amount of compensation payable to the promoter in lieu of the
takeover of the ropeway by the State Government, which shall be
an amount equivalent to the cost of procurement of all land, if
owned by the promoter, and the depreciated value of the buildings,
plant and machinery of the promoter, suitable to, and used by him
for the purposes of the undertaking and taken over by the
Government and which compensation shall in all events be paid to
the promoter by the State Government prior to the expiration of the
period set forth in sub-section (1) of this Section 27:

CHAPTER - X
INABILITY OR INSOLVENCY OF PROMOTER
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(1) If, at any time, after the opening of a ropeway, it appears to the
State Government that the promoter is insolvent or is unable to
maintain the ropeway or operate the same with advantage to
the public, or at all, the State Government may, after
considering any statement which the promoter may desire to
make, and after such enquiry as it deems necessary, declare
that the powers of the promoter in respect of such ropeway,
shall, at the expiration of six months from the date of such
declaration, be at an end, and thereupon the said powers shall,
at the expiration of that period, cease and determine.

(2) At any time after the expiration of the said six months, an officer
appointed by the State Government in that behalf, may remove
the ropeway in the same manner and subject to the same
provisions as to the payment of costs and to the same remedy
for the recovery thereof in every respect as in cases of removal
under section 24.

CHAPTER =Xl
APPEALS

(1) All orders made by the Licensing Authority under this Act except
those which are made by the Collector under the provisions of
the Land Acquisition Act, 2013, shall be appealable within thirty
days from the date of order and the appeal shall lie to the State
Government.

(2) Any appeal preferred under sub-section (1) shall normally be
disposed of by the State Government within three months from
the date of receipt of the appeal.

(3) The State Government may, of its own motion, call for and
examine the records of any proceedings for the purpose of
satisfying itself as to the legality or propriety of any order made
under this Act by the Licensing Authority not being an award or
order made or passed by the Collector under the provisions of
the Land Acquisition Act, 2013 and if in any case it shall appear
to the State Government that any such order should be
modified, annulled or revised or remitted for reconsideration, the
State Government may, after giving the party to be affected
thereby a reasonable opportunity of being heard, pass such
order thereon as it may deem fit.

CHAPTER - XII
SUPPLEMENTARY PROVISIONS
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A promoter shall, in respect of the ropeway, submit to the State
Government, returns of capital and revenue expenditure, receipts
and traffic, at such intervals, and in such form, as may be
prescribed.

No promoter shall, in the course of the construction, repair,
working or management of a ropeway, cause any permanent
injury to any public road, railway, tramway or waterway, or
obstruct or interfere with, otherwise than temporarily as may be
necessary, the traffic on any public road, railway, tramway or
waterway.

(1) The State Government may, suo motto, acquire land for the
purposes of this Act, in accordance with the provisions of the
Land Acquisition Act, 2013, and may if it thinks fit, transfer
the land owned, acquired or controlled by it to any promoter,
for the purposes of this Act.

(2) The State Government may, if it thinks fit, subject to the
provisions of the Act, on the application of any promoter
desirous of obtaining any land for the purpose of
constructing, extending, working or managing a ropeway,
acquire on his behalf such land under the provisions of Part
VIl of the Land Acquisition Act, 2013 whether the said
promoter is or is not a company as defined in the Land
Acquisition Act.

No person shall be entitled to a refund of an overcharge in
respect of animals or goods carried by a ropeway or to
compensation for the loss, destruction or deterioration of animals
or goods delivered to be so carried, unless his claim to the refund
or compensation has been preferred in writing by him or on his
behalf to the promoter within six months from the date of the
delivery of the animals or goods for carriage by the ropeway.

CHAPTER - XIlI

DELEGATION OF POWERS OF, AND MAKING OF RULES BY
STATE GOVERNMENT

(1) The State Government may, after previous publication, make
rules to carry out the purpose of this Act.

(2) In particular, and without prejudice to the generality of the
foregoing power, such rules may prescribe-

a) the power and duties of the Chief Inspector and the District
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b)

d)

f)
9)
h)

)

K)

Inspector appointed under section 4;

the accidents of which notice shall be given to the Licensing
Authority and to the District Inspector

the maximum rates for passengers, animals or various
classes of goods on the ropeway, which a promoter may fix
under section 19.

the duties of the promoter, promoter's employees and of
police officers, and magistrate on the occurrence of an
accident;

the standard dimensions and specifications to which the
ropeway is to conform;

the manner in which notice under this Act shall be served;:
the safe and efficient working of ropeways;

the conditions under which, and the manner in which, the
powers conferred on promoters by section 16 and section 17
may be exercised,;

the procedure for the disposal of application under sub-
section (2) of section 22 to reopen any ropeway or part
thereof and the conditions under which such ropeway may be
reopened;

the procedure for filing, hearing and disposing of appeals
under this Act;

the fees to be charged to promoters and other persons in
respect of licenses, application, enquiries, inspection, and
services rendered under this Act;

the procedure for making, hearing and disposing or
applications under this Act;

provisions for fire aid and other amenities; and

any other matter which is to be or may be prescribed under
this Act.

(3) All rules made under this section shall be published in the
Official Gazette.

(4) Every rule made under this Act shall be laid, as soon as may be
after it is made, before the House of the State Legislature while it is
in session for a total period of not less than fourteen days which
may be comprised in one section or in two or more successive
sessions and if before the expiry of the session in which it is so laid
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or the sessions aforesaid, the House makes any modification in the
rule or decides that the rule should not be made, the rule shall
thereafter have effect only in such modified form or be of no effect,
as the case may be, so, however, that any such modification or
annulment shall be without prejudice to the validity of anything
previously done under that rule.

The State Government may, if it deems fit, enter into an agreement
with an entity/ person for implementing and operating a ropeway
project within the State on a PPP basis, provided that, the process
for selection of such an entity/ person shall be such as stipulated
under the Applicable Law.
CHAPTER - XIV
BYE-LAWS

(1) The Licensing Authority shall, subject to the provisions of sub-
section (3), make bye-laws consistent with this Act,-

a) for regulating the speed at which carriers are to be moved
or propelled;

b) for declaring what shall be deemed to be dangerous or
offensive goods and for regulating the carriage of such
goods;

c) for regulating the maximum passengers and animals and
the maximum weight of goods to be carried in each
carrier;

d) for regulating the use of steam power or any other
mechanical power or electrical power on the ropeway;

e) for regulating the conduct of the promoter's servants;

f) for regulating the qualifications of the staff employed for
running and maintaining the ropeway;

g) for regulating the terms and condition on which the
promoter will warehouse or retain goods at any station on
behalf of the consignee or owner of such goods; and

h) generally for regulating the travelling upon, and the use,
working and management of the ropeway.

(2) Such bye-laws may provide that any person who

contravenes the provisions of any of them shall be liable to
such fine which may extend to any sum not exceeding one
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hundred rupees and that, in the case of a breach of a bye-
law made under clause (c) of sub-section (1), the promoter's
servant responsible for the same shall forfeit a sum not
exceeding one month's pay, which sum may be deducted by
the promoter from his pay.

(3) A bye-law made under this section shall not take effect until it
has been approved by the State Government and published in the
Official Gazette:

Provided that no such bye-law shall be so confirmed until it
has been previously published by the promoter in such manner as
may be prescribed.

CHAPTER - XV

OFFENCES AND PENALTIES
If a promoter

a) constructs or opens or operates or maintains a ropeway
otherwise, than in accordance with the terms of a
licence granted under section 10 or under sub-section
(2) of section 5; or

b) contravenes any of the provisions of this Act or the
provisions of any rule made under section 35; or

c) fails to pay within a reasonable time any compensation
awarded by a Collector or by the State Government
under the provisions of this Act;

it shall, without prejudice to the enforcement of specific
performance of the requirements of this Act or of any other
remedy which may be obtained against him, be punishable
with fine which may extend to ten thousand rupees and in
case of a continuing offence to a further fine which may
extend to one thousand rupees for every day after the date of
the first conviction during which the offender is proved to
have persisted in the offense.

If a person, without lawful excuse, the burden of proving which
shall lie upon him, wilfully obstructs or impedes any officer or
employee of a promoter in the discharge of his duty, it shall be
punishable with fine which may extend to two hundred rupees.

If any person, without lawful excuse, the burden of proving which
shall lie upon him, wilfully does any of the following things, namely:-

a) interferes with, removes or alters any part of a ropeway or
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(1)

(2)

(1)

of the works connected therewith;

b) does anything in such manner as to obstruct any carrier
travelling on a ropeway;

c) attempts to do or abets within the meaning of the Indian
Penal Code, 1860 (Central Act 45 of 1860) the doing of
anything mentioned in clause (a) or clause (b);

it shall, without prejudice to any other remedy which may be
obtained against him in a civil court, be punishable with fine
which may extend to four hundred rupees.

If any person does anything mentioned in clause (a), clause
(b) or clause (c) of section 39 or does, attempts to do, or
abets, within the meaning of the Indian Penal Code, 1860
(Central Act 45 of 1860), the doing of any other act or thing in
relation to a ropeway with intent, or with knowledge that it is
likely to endanger the safety of any person travelling or being
upon the ropeway, it shall be punishable with imprisonment
for a term which may extend to fourteen years.

If the promoter does anything or omits to do anything,
mentioned in section 37, in relation to an ropeway with intent
or with knowledge that such act or omission is likely to
endanger the safety of any person travelling or being upon
the ropeway, it shall be punishable with imprisonment for a
term which shall not be less than one month but may extend
to five years.

If any person commits any offence under section 38 or

section 39 which obstructs the working of a ropeway or commits
any offence punishable with imprisonment under section 40, it may
be arrested without warrant or other written authority by any
servant of the promoter or by any police officer, or by other persons
whom such servant or officer may call to his aid.

(2)

A person so arrested shall, with the least possible delay, be

taken before a Magistrate having authority to try him or to commit
him for trial.
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